1273 BHADRA 20, 1888 (SAKA) Code of Criminal 1274
Procedure (Amendment) .
Bii
14.30} hrs, papers (Public Libraries) Act,
1954.”

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL®

(Amendment of sections 127, 128 and
129).

Shri Hari Vishnu Kamath
(Hoshangabad): ' Sir, I beg to move
for leave to introduce a Bill further
to amend the Code of Criminal Pro-
cedure, 1893.

Mr. Depnty-SpeaI{er: The question
is:

“That leave be granted to
introduce a Bill further to amend
the Code of Criminal Procedure,
1898." -

The motion was adopted,
Kamath:

Shri  Hari Vishnu
Sir, I introduce the Bill.

DELIVERY OF BOOKS AND NEWS-
PAPERS (PUBLIC LIBRARIES)
AMENDMENT BILL*

(A d

ent of sections 2 and 3)

S8hri Hari Vishna Kamath
(Hoshangabad): Sir, I beg to move
for leave to introduce a Bill further
to amend the Delivery of Books and
Ne;:spapers (Public Libraries) Act,
1954. .

Mr. Deputy-Speaker; The question
is:

.“That leave be granted to intro-
duce a Bill further to amend the
Delivery of Books and News-

The motion was adopted,

Shri Hari Vishau Kamath: Sir, I
introduce the Bill.

CONSTITUTION (AMENDMENT)
B .

(Amendment of article 316)

Shri S. N. Chaturvedi (Firozabad):
Sir, I beg to move for leave to intro-
duce a Bill further to amend the
Constitution of India. ’

Mr. Deputy-Speaker:
is:

The question.

“That leave be granted to
introduce a Bil] further to amend
the Constitution of India.”

The motion was adopted. .
Shri 8. N. Chaturvedi: Sir, I intro-
duce the Bill.

//CODE OF CRIMINAL PROCEDURE.:
(AMENDMENT) BILL*

(Omission of section 108)
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Mr. Deputy-Speaker:
is:

The question

“That leave be granted to
introduce a Bil] further to amend
the code of criminal procedure,
1898."

The motion was adopted. '
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